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because of the fact that the Government has 
considered it its duty and we have discharged 
this as far as possible within our means. So, 1 
would assure him that we do not look at them 
from any other angle. 

[Mr.   Deputy  Chairman   in   the Chair] 
REFERENCE    TO       CIRCULATION    
OF THE   REPORT   OF       THE   PAY   

COMMITTEE  FOR  THE  
PARLIAMENT  SECRETARIATES   TO   

THE   MEMBERS. 

DR. K. MATHEW KURIAN (Kerala):  
Sir, on a point of order. Before we go on to 
the next item on the agenda. 1 would like to 
make a submission . . . 

MR. DEPUTY CHAIRMAN: No, please. 
You  cannot   raise  anything now. 

DR. K. MATHEW KURIAN: Sir. some 
time back, we discussed a Private Member's 
Resolution on the pay; s inks  and allowances 
and the service conditions oi the R a j y a  
Sabha Secretariat staff. I understand that the 
Pay Committee has gone into this matter and 
a Report has been submitted. I would, 
therefore, request, the Government, through 
you. Sir, to allow this matter to be discussed . 
. . 

MR. DEPUTY CHAIRMAN: Mr. Kurian. 
you cannot raise this now. It is absolutely out 
of order. 

DR. K. MAI HEW KURIAN: At least the 
Report   can   be  circulated   to   the   
Members 
so lb,U we will know what it is and we will 
have  an  opportunity  to dismss  ii. 

MR. DEPUTY CHAIRMAN: This cannot 
be allowed. 

SHRI KALYAN ROY (West Bengal); Sir, I 
agree with you that this cannot be raised now. 
And 1 also do not want to force it on you. But 
I would say that at least the Report can be 
circulated to us. 

MR. DEPUTY CHAIRMAN: All right. We 
go on  to the next  item. 

THE INTEREST TAX BILL, 1974 

THE   MINISTER   OF   STATE   IN   
THE^ MINISTRY   OF   FINANCE   (SHRI   
K.   R. GANESH):   Sir,  I  beg to move: 

"That the Bill to impose a special tax on 
interest in certain cases, as passed by the 
Lok Sabha, be taken into consideration." 

Sir, this Bill seeks to levy a special tax on 
tiie total amount of interest received by lln 
Siale Bank, the nat ionalised banks and b\ 
tin.' other scheduled banks on loans and 
advances made In them in India. The 
proposed levy is a part of the various anti-
inflationary measures taken by the Gov-
ernment in recent months. I'he banks would be 
expected to reimburse themselves to the 
extent necessary by making appropriate ad 
justments in the interest rates charged from 
borrowers. It is expected to result in an 
increase of about one per cent in the cost of 
borrowings from the scheduled banks. It is 
estimated that the proposed measure will yield 
about Rs. 00 crores in a full year and Rs. 'lb 
crores during the current financial year. The 
proposed tax will thus have both a monetary 
and fiscal impact inasmuch as it will serve the 
purpose of raising the cost of borrowed funds 
and of supplementing  Government  revenues, 

'Fhe proposed tax, to be known as "interest-
tax", will be levied at the rate of 7 per rent on 
the amount of the chargeable interest. For the 
purpose of the lew, interest will include 
commitment charges on the unutilised portion 
of any credit sanctioned for being availed of 
in India, as also discounts on promissory 
notes or bills of exchange drawn oi made in 
India. Discounts on treasury bills will, 
however, be outside the scope of the tevy. 
Interest mi Government Securities and on 
debentures or other securities issued bj local 
author i t ies ,  companies or statutory 
corporations has also been exempted from the 
proposed levy. Interest received on loans and 
advances made by a scheduled bank to other 
scheduled banks will not be chargeable to tax. 
This exemption is being allowed because such 
loans and advances represent temporary 
accommodation granted bv one bank to 
another and interest received bv the 
borrowing bank from its constituents will, in 
any event, be chargeable to tax in its own 
hands. 



29 Interest Tax [10 SEP. 1974] Bill, 1974 30 

Interest-tax will be levied on interest ac-
cruing to scheduled banks in any account year 
relevant to (lie assessment year 1975-76 and 
subsequent assessment years. Interest 
accruing up to Jlst July, 197-1, that is, the date 
mi which announcement regarding the 
proposed levy was made b\ the Finance 
Minister in the Lok Sabha, will not be in-
cluded in the tax base. Any bad debl in 
respect <>i intefesl charged to ihe interest-tax 
in any earlier year will be deducted in 
computing the chargeable interest, Interest-tax 
paid by scheduled banks will be deducted in 
computing the taxable income under   the   
Income-tax   Act. 

Interest-tax will lie payable in advance in 
two half-yearly instalments on 15th Sep-
tember and 15th March of the financial year 
immediately preceding the assessment year. 
The scheduled banks will be requited to 
furnish before each of the due dates an 
estimate of the chargeable interest accruing in 
the relevant period and the interest-tax 
payable by them in advance. The Bill provides 
for the imposition of a penalty in cases where 
interest-tax paid in advance falls short of 85 
per cent of the interest-tax assessed on regular 
assessment. The penalty shall not be less than 
10 per cent and may extend to one and one-
half times the amount by which the interest-
tax paid in advance tails short of 85 per cent 
of the tax determined on regular assessment. 
In cases where interest-lax is not paid in 
advance, the penalty leviable will vary from 
10 per cent in one and one-half times of 85 per 
cent of the interest-tax determined on 
assessment. 

The new lew will be administered by the 
Income-tax Department. The provisions in the 
Bill for payment of interest-tax on sell 
assessment, regular assessment and re-
assessment, as also for appeals, rectification 
(if mistakes, etc., are broadly on the lines of 
the corresponding provisions in the Income-
tax Act, 1901, and the Companies (Profits) 
Surtax Act, 1901. Arrears of interest-tax and 
of penalties imposed under the Bill will be 
recoverable in the same manner   as   arrears   
of   income-tax. 

The Bill also seeks to amend the Central 
Boards of Revenue Act, 190:!. to provide that 
interest-tax imposed under the Bill will be 
regarded as a "direct rax" lor the purposes of 
that enactment. This will enable the 
administration of the new levy by the Central  
Board  of Direct Taxes. 

Sir. ihe Bill being pail of the anti-infla-
tionary package, I am confident it will receive   
the   support   of   the  House. 

With   these   observations,   Sir,   I   move. 

The   question   was  proposed. SHRI   
MAHAVIR   TYAGI      (LHtar   Pradesh):   
1  want   i"  seek  a  clarification... 

MR.    DEPUTY   CHAIRMAN:    No.   
not 

ai   this  stage.   .   . 
(Interruptions) 

SHRI MAHAVIR TYAGI: Do you mean to  
say  that   I   can'i   ask  for  a   clarification 
ai this stage?  . . . 

MR.  DEPUTY CHAIRMAN:  No,  not al 
this  siage  .  .  .  (Interruptions).  All  this will 
he discussed . . . 

SHRI MAHAVIR TYAGI:  No, I will . . . 

MR. DEPUTY CHAIRMAN: No. I have 
made it clear so many times . . . (Interrup-
tions).   Mr.   Kalyan   Roy.   .   . 

(Interruptions) 

SHRI MAHAVIR TYAGI: I want to 
know whether the incidence of this tax 
will fall on the banks or will it be trans 
ferred   to  the     persons  who borrow . . . 

(lull rruptions) 

MR. DEPUTY CHAIRMAN: No question  
will   be  answered  now.    Il   cannot   be 
replied . . .{inter) uption). 

SHRI MAHAVIR TYAGI: I am sorrv for   
your   inefficiem \  . . . 

[At   this   stage,   the   lion.   Member   left   
the chamber.] 

MR. DEPUTY CHAIRMAN: Yes, Mr. 
Kalyan Roy . . . (Interruptions). It has become 
a wrong practice; I cannot allow it. If he does 
it, other Members will also ask questions from 
the Minister. Then what is the meaning of this 
discussion in the House? . . .  (Interruptions). 

SHRI KALYAN ROY (West Bengal): Sir. 
I am starting at an unfortunate moment. . . 

(Interruptions) 

Sir. it is supposed to be a package Bill or a 
part of a package deal. But I must sav that it is 
not a package Bill; it is a shady   deal,   
denying     the   benefits   to   the 
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workers at a time when prices aie rising and 
unemployment is rampant throughout  the   
country. 

Now, in relation to the banks, ma\ 1 draw 
my friend, Mr. Ganesh's attention to what is 
happening in banks, particularly in the 
Reserve Bank? The Reserve Bank is run by 
the most 'unashamed leaders ol the monopoly 
capital and black marketeers, leading to the 
cornering and hoarding ol commodities and 
thereby creating scarcity and rising prices. 
And this is the regulai business of the Reserve 
Bank of India. And the nationalisation of 
commercial banks has not improved the 
situation. The whole tragedv is we are talking 
about banks, but the experience after takenvei 
is the Reserve Bank of India and the 
commercial banks, dominated by the advisers 
of the monopoly houses, are consistently and 
planfully using the social money, that is, bank 
deposits, to enrich the big bourgeoisie, kulak 
groups of the Congress and the ministerial 
circles and bureaucrats, by giving liberal 
finances to all of them beginning only, of 
course, with big business. I could not resist the 
temptation of quoting fiom the '.Economic 
Times' which appeared on the 1st June, 1974 
which states: 'Indeed there is a concern in 
New Delhi over the fact that the Reserve Bank 
in the name of monetary restraint has fostered 
monetary inflation to a point where bank 
credit to commercial sector at Rs. 9376 crores 
on May 10, exceeded now bank credit to the 
Government sector which stood at Rs. 9013 
crores. The Reserve Bank boosted bank credit 
to the commercial sector with liberal 
accommodation to the banking system. This 
was tantamount to deficit financing of the 
private sector., And what is the result of this? 
The result of this is further rise in prices. And 
the Government came out with an attack on 
Wages So, Mr. Ganesh, it is not a question of 
mobilising or mopping their interest. The real 
remedy is to have a frank probe into the 
working of the nationalised banks, particularly 
into the functioning of the Reserve Bank, and 
sack this paid-agent of the monopoly, the 
present Governor of the Reserve Bank. I 
would draw the a t t en tion of the Finance 
Minister, through von, Sir, to the report which 
came in the .states man',   an   organ   of   the   
monopoh    houses. 

where it points out, that all this talk of Mr. 
Ganesh and Mr. Chavan of a close scrutiny of 
the fifty biggest accounts in each of the 
nationalised banks is a humbug. When the 
Government is talking about credit squeeze, 
the Deputy Governor of the Reserve Bank has 
written a letter to the Custodians of the 
commercial banks and here he has 
mentioned—I quote from the letter—
regarding the question of borrowing from the 
banks. He savs, "Your hank may already be 
having a procedure for achieving the above 
objec-ti\e ..." What is the objective? The 
objective is to properly see that credit is 
properly utilised. In other words before a 
credit is given there should be a "close careful 
scrutiny of inventories, raw materials, stocks 
in procession, finished produc t s  and stores, 
etc. etc." But in fact "it is known in the 
financial circles that no such procedure exists 
in any of the nationalised banks and the 
Reserve Bank is not unaware of it." Knowing 
that there is no procedure of that type and the 
bank credit is given to the monopoly circles 
without proper inventory study, this Deputy 
Governor of the Reserve Bank is trying to 
sabotage the entire credit squeeze policy. As a 
result,—I am quoting from the 'Statesman' of 
September ?>, 1974— "During the year from 
June, 1973 to June, 1974 the Reserve Bank 
authorised credit limits under its credit 
authorisation scheme of an additional Rs. 850 
crores which was much more than in the 
immediately preceding Corresponding 
period." "Thus according to the financial 
circles the Reserve Bank and the 
managements of the nationalised banks have 
shown no concern for the rapidly rising 
credit." This is the unfortunate performance 
of the Reserve Bank. What I submit to von is 
if you want to do something, not restructuring 
the economy, not changing the entire banking 
structure, but a thorough probe into the 
working of the Reserve Bank and the 
nationalised banks. I was reading a pamphlet 
by Mr. H.V.R. Iyengar, "Whither Reserve 
Bank". He sa\s. "There is a great tendency in 
India lo treat the operations of tin' Reserve 
Bank as mysterious to be discussed in public 
onh at peri}." That is the view, the Reserve 
Bank's act iv i t ies  ate lo be shrouded in 
mystery; it is an enigma. We know whji i he 
Reserve Bank has done when the Birlas 
bought a few years before a   I   million   £  
without  any  regard  for  the 
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Reserve   Bank.    And   the   Reserve      
Bank said.   "It  is all  right,  you go ahead." 

Later on, it was discovered by the CB1 that 
the deal was a shady deal. This is the role of 
the Reserve Bank since i pendence, to help the 
bourgeoisie, to help the monopoly and to 
sabotage the credit squeeze. And what has the 
Finance Minis-ter don "J Only taking some 
interest to see that bank credit squeeze mil be 
able to even pai t ial ly solve the inflation? If 
his wagefreeze going to solve inflation he-
cause there is already talk about market 
recession? 

Lastly, Sir, what is the role of the hanks5 I 
will point out only one bank, the United 
Commercial Bank which is one of the big 
five. Sir, I am quoting from the Bulletin, 
published by the Congress 'Economic Coun-
cil—Bulletin   No.   6—where  it   was   
stated: 

"The total advance of the United 
Commercial Bank, as per its Balance 
Sheet for the year ended 31st December, 
1972, amounted to about Rs. 217 crores 
..... It has been seen that to ten mono 
poly houses, (he Bank has made advances 
to the extent of Rs.  91   crores." 

This is the performance of the Bank. Bank 
after Bank, they have particularly given not 
only to speculators and hoarders but to the big 
monopoly houses so that their tentacles over 
the economy become firmer and stronger. I 
will point out another sordid episode of the 
United Commercial Bank. These are not the 
publications by any leftist journal or by the 
Communist journal. This is the journal 
published again by the Congress Economic 
Council. This is Bulletin No. 7. I will just read 
only to show how the banks are functioning. 
This is about the sordid performance of Mr. 
Desai, the Custodian of the United 
Commercial Bank. Sir, would the Minister 
finish his private discussion? 

SHRI  K.   R.   GANESH:    I  am  listening. 

SHRI KALYAN ROY: I do not know, 
perhaps, he has got sympathy for Mr. Desai 
and he does not want to hear me criticizing  
Mr.   Desai. 

MR. DEPUTY CHAIRMAN: He is attuned  
to you. 

3—12 RSS/ND/74 

SHRI KALYAN ROY: Sir, so long as you 
are listening to me, I am happy. I do not care 
whether the Minister listens to me or not. In 
fact, he is helpless. He cannot do anything at 
all in that post 

Sir, I am quoting from Bulletin No. 7 of the 
Congress Economic Council about the sordid 
performance of Mr. Desai, who is Custodian 
of the United Commercial Bank. What has he 
done? Our comrade from Haryana may please 
listen. Sir, it is said here,  and  I quote: 

"In Aurangabad (Maharashtra) Branch of 
the United Commercial Bank, it is reported 
that agricultural advances to the extent of 
Rs. 60.81 lakhs had gone completely bad. It 
is alleged that the Branch Manager, who 
was occupying the post for a number of 
years, made advances to non-existing 
farmers for purchase of pirmpsets and other 
agricultural inputs, in conspiracy with some 
bogus dealers of pumpsets. It is also alleged 
that the loan applications were collected by 
these dealers and even seed/margin money 
were deposited by the dealers for account of 
the supposed loanees. The Branch was not 
inspected before November, 1970 and no 
action was taken against the Manager even 
for persistent breaches of Head Office 
instructions. He was suspended only in July, 
1973, though the irregularities were being 
committed since 1969. On pressure being 
put by the Board, the case was half-
heartedly referred to the CBI only in 
November. 1973, but the CBI refused to 
investigate due to procedural defects and 
the Bank Management had been asked to 
resubmit the case to the CBI after giving all 
the relevant information and details. Latest 
inspection of the Branch reveals that 
practically the entire amount of advance of 
Rs. 60.81 lakhs is irrecoverable." 

Sir, I woud request Mr. Ganesh to probe 
deeply into this matter and punish the guilty 
persons. Would he also see how Rs. 5 lakhs 
was advanced to a nonexistent forest company 
in Jammu and Kashmir by Mr. Desai, the 
Custodian of the United Commercial Bank? 
This is how the banks are operating. As I have 
already pointed out, out of a deposit of Rs.77 
crores of the  United Commercial  Bank  in 
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West Bengal, Rs. 62 crores were given as 
loan. Out of Rs. 62 crores. Rs. 61 crores were 
given to the monopoly houses. Out of Rs. 217 
crores up till now, an amount of Rs. 200 
crores has been given to the monopoly houses. 
Either they give to monopoly houses, and if 
the monopoly houses are not available, they 
set up dummies, non-existent farmers, non-
existent cultivators, and they misappropriate 
the money. 

Sir, these are the sordid things which are 
going on in the entire nationalised sector of 
the banks. This aspect was even repeatedly 
pointed out in the All India Bank Employees' 
Association conference where they said: 
Please take steps; please stop credit. Even the 
Statesman has pointed out that the Deputy 
Governor of the Reserve Bank is directly 
sabotaging tiie credit squeeze policy and after 
the credit squeeze policy was announced more 
credit has been advanced than before this 
policy came into force. 

Sir,   I  would   like   Mr.   Ganesh   to— 

(1) start a probe into the functioning of the   
Reserve   Bank   of   India; 

(2) sack the present Governor because no 
probe would be fair so long as he is there; 

(3) inquire as to how the letter was issued 
by the Deputy Governor of the Reserve  Bank  
to  the various  banks;   and 

(4) find out what is the present position of 
the credit squeeze and how to improve the 
functioning of nationalised banks in co-
operation with the represents!ives of the 
workers. 
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SHRI G. LAKSHMANAN (Tamil Nadu): 
Sir, I oppose this Bill for the reason that it is 
again encroaching on Lhc rights of the State 
Government to have tapped. But in every 
case, the Central Government taps its 
resources and as inv predecessor spoke just 
now tvitii regard to these co-operative banks, 
the Central Government will get a lot of 
income through these co-operathe banks and 
through this Bill. It is another thing thai, the 
State resources are again coming back to the 
Central Government. Sit, J also request that 
the State co-operative banks must be 
exempted but in order to make good that 
amount, I give certain suggestions for the 
consideration of this House. 

Sir. there are moneylenders in tins country. 
From which source they get tbeir money, the 
Government of India or body else Idoes not 
know. I'or instance, Sir, there are kinds of 
moneylenders called Pathcms or kaliulitualas. 
They are in thousands in this contry. They arc 
responsible for the salaried employees 
becoming insolvent in this country. Whatever 
you might pay them, they are not able to make 
tbeir both cuds meet because tlie\ are involved 
with these Pathans who are more or less 
blood-suckers. They are from Kabul,  from 
Pakistan and other places.    In 
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our country only these foreigners are allowed 
and they are dealing with money in this 
country. 

It   cannot  happen   in  any   other   country 
but in  this country it happens.    They   are 
definitely      not   citizens      of   India.    
From winch  source or  through  which  route  
the) enter into our country  the  Government  
of India   do   not   know.    And    these   
people are doing very good business in 
moneylcnd-ing.    Without   any   mortgage   
or   anything they  give   money   and   they  
are   taking   UK) per  cent  interest  from   the  
salaried   employee*.    If he gives  Rs    100  
he  lakes  a  pro-note   for   Rs.   400.   not   
even   Rs.   400   but Rs.  500 and takes about 
Rs.  25 as interest in  the first instance and 
then every month this   loanee   must   pay   an   
interest   of   Rs. 10   for   every   Rs.    100.    
This   is   what    is taking     place   now.    
Either   these     people must   not   be   
allowed   to   be   raont)lenders in   this   
country   or   they   must   be   taxed heavily.      
The     Income-tax      Department should  give   
them   a   printed   receipt   book. and   in   that  
receipt  only  they   must  write the    
promissory    notes,    if    they    write   on any 
other paper, not signed by the Income-tax   
Office   that   should   not   be   considered as  
a  valid  document,   as  far   as   the  court is 
concerned.    As I said these people should be   
taxed   heavily;   I  do  not  know  but   the 
Government   of   India      will   not   go   ami 
touch  them.    We do not  know  the reason. 
VVherefrom   they   get      money,   we   do   
not know.    Sir,   1   saw'   in   yesterday's      
papers that the Commerce Ministry in  1972-
73 and 1973-74  has issued  every  year   
1,10,000 permits and licences of the value of 
Rs.   1860 crores   and   the   next   year   the   
value   has gone up to Rs. 2333 crores.    All 
this money is   converted   into   black   money   
and   it   is from   the   black-moneyed   people   
that   these moneylenders get     money  for  
carrying on iheir business.   These people are 
therefore actually   the  blood-suckers  of   the  
ordinary people  of  this  country.    That   is  
why  our country  in  spite of four  o:   five  
live  Year Plans is not. able to go forward; our 
wealth has   not   increased,   our  per  capita   
income has not increased.    This is how these 
bloodsuckers  and  the   black-moneyed   
people  are playing with the lives of the nation.    
Therefore   unless   we   put   an   end   to   this   
black money   and   see   that    the    black-
moneyed people are not allowed to use that 
money for    such    purposes,    lor   giving    ii    
to    the 

moneylenders who give loans to the ordinary 
people at a very heavy rate of interest, these 
moneylenders will go on destroying the 
decent lift of every national in   this  country. 

Similarly,  hundis  and  other   things  also. I   
hope,   will   be  covered   by   this   measure. A  
big  racket  is  going on   in   the  name  of 
hundis.    All    the   people   who   earn    large 
amounts   as   interest       from   these   hundis 
must be taxed.    Then there arc the pawn-
brokers.    Pawnbrokers are the most dangerous      
people.    They   may   belong      to   any State   
and   they   may   have   their   business in  any  
place  and   they  earn   a   lot  out   of their   
business.    When  one goes  and  mortgages a 
gold ornament with them, it  never returns   
back.    The   poor   people   air   not able  to 
pay the heavv  interest—it  may  be 12  per  
cent;   even   that  they   are   not   able to   
pay—and   in   the   long   run   that   gold 
ornament goes into the hands of the people 
who   smuggle   gold    and    ultimately    il    is 
taken   away   by   the      smugglers   lo   some 
oilier   country.    So   from   the   way   it  
came it   is   taken   back.    Therefore   these   
pawnbrokers must also be taxed heavily.    
Whatever rule or legislation you make they  
will circumvent   it   to   see   that   thev    do   
not have   to   pay       any   income-tax.    For    
this also   I   would   suggest   receipt   books   
being issued   by   the  Income-tax  Department  
and only  transactions  done  through  such   
receipts should   be considered  as     valid.    
That will help you  to  find out how  much  
business  they do and  what  they earn.    Other-
wise  they  will  have  some book  printed   in 
some   press   and   they   will   say   that   these 
are   (lie  only  things  that  we  have  got and 
therefore we are not liable to pay  tax. 

The source of black money should be 
tackled. Unless and until we put an end lo 
black money, any legislation that is brought 
forward will have no effect on the people of 
this country, and (he country will go to dogs, 
fast night till twelve' a' clock we were dealing 
only with the licence deal. Therefore, the 
1,10,000 licences and permits to the value of 
Rs. 2000 crores or Rs. 2500 crores must be 
completely stopped. It should not be given lo 
the private owners. Import and export licences 
must be given either to co-opera;ive societies 
or lo national undertakings. Unless and until 
this is stopped, democracy will fail in this 
country,    li    will    noi    take   even    two   
m 
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three years. We are going very rapidly 
towards ruination. Therefore, any legislation 
that is brought forward will have no effect, 
unless and until this black money is found 
out. Even when I spoke first. in my maiden 
speech. I said there were two Finance 
Ministers in this country. One is Mr. Chavan 
and the other is Mr. Black money. The 
Government of India knows from where 
black money comes. Yesterday I read an 
article saying that in Madras every day Rs. 
25 lakhs worth of black money is being 
handled by the foreign exchange people 
defrauding the country. Thcv get receipts 
from foreign countries and then the money is 
given. There are gangs working in this. The 
Government of India knows it, but they v, ill 
not take action against them. Therefore, I 
would appeal to the hon. Minister of State for 
Finance, Mr. Ganesh,, who is a progressive. 
Of course, he was a progressive previously, 
but I do not know whether he is a progressive 
now or not. However, if he makes some 
attempt and if he is not worried about bis 
post of Minister of State for Finance, he can 
definitely take some action. Therefore, I 
would appeal to the hon. Minister to find out 
the source of black money and put an end to 
it. Then, the other people, whom I have 
mentioned, should also be taxed, if the) are 
not coming within the pu rv i ew  of this Bill. 

Thank you. 

 

 

SHRI R. K. MISHRA (Rajasthan): Mr. 
Deputy Chairman, Sir, I am rather surprised to 
hear some of the Members hero pleading that 
the burden of tax on interests should not pass 
on to the borrowers f ioin the bank. We have 
heard in this House lot of criticism that most 
of the hank loans have been given to the 
affluent section of the society. I do not know 
why some of the Members are so worried if 
the burden passes on to that section of the 
borrower. It would be more proper to suggest 
that the Government should act in a manner 
that if the banking system really advances 
loans to the weaker sections of the society, 
which it has failed to do in an adequate 
measure so far. imh to that extent some 
protection should be given to them. It would 
be absolutely wrong, to plead in a blanket 
manner for all borrowers; most of whom are 
affluent. In fact it is no. essary that t'.ic 
element of iich Is inherent in the cheap rate at 
which bank credit is advanced to the affluent 
section of the society including affluent 
section of agriculturists should go.    Naturally 
consideration,    protection or 
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subsidy should be given to the weaker, 
smaller and marginal farmer. They should be 
given some relief. 

I would like to draw the attention oi' the 
Finance Minister to a strange instruction 
which the Reserve Bank of India has issued in 
interpreting or misinterpreting the Employees' 
Additional Emoluments Ordinance on 27-
81974. The Reserve Bank management issued 
to its various branch offices instructions about 
certain allowances which the empioyees are 
getting in terms of an agreement which was 
entered into in 1970. In 1970 there was a 
bilateral agreement between the employees 
and the Reserve Bank management and (hev 
getting these allowances under that agreement. 
The Reserve Bank managers nt issued orders 
that payments accruing by way of several of 
these allowances should be impounded. For 
example, in terms of the bipartite agreement 
dated 7-10-70 employees are entitled to 
regular increments in the time scale on their 
graduation, if they become graduate, or on 
passing the banking diploma course. Evidently 
these are not new increases. But the Reserve 
Bank has interpreted that this should also be 
brought under the ambit of the impounding 
Ordinance which has now been replaced by  
the Act. 

Similarly, employees are entitled to dis-
bursement of conveyance allowance, charge 
for going out of office on bank duty. This is 
called conveyance allowance. The Reserve 
Bank has issued orders that 50 per cent of it 
should also be impounded. Mr. Deputy 
Chairman, the employees of the Reserve Bank 
get family allowance as a part of their regular 
salary when they complete five years service 
according to that agreement. Many are due to 
get that allowance. But you will be surprised 
to know that now under these instructions 
issued on the 28th August 1974 even this 
allowance will also be impounded. Similarly, 
the local allowances will also be affected. I 
will request the Minister of Finance to note 
that this instruction says that:— 

"Additional wages/dearness allowance 
payable to Badli/daily wage, mazdoors may 
be deducted as per the Ordinance." 

This   will   also  be   covered.    Now   
suppose 

a sweeper is absent on a Sunday and a 
temporary sweeper is employed to work in the 
department on that Sunday. Fifty per cent, of 
that payment will also be impounded. This is 
a monstrous inter-tion of the provisions of this 
Act and I am sure the Finance Minister will 
look ino it and correct it. 

Mr. Deputy Chairman, Sir, I will also, on 
occasion, just briefly point to one thing. There 
has been, of late reference about credit which 
India should take from foreign commercial 
banks and it has been suggested that we 
should go in for commercial credit from 
foreign banks. It is envisaged that foreign 
banks will advance credit to the Indian bnnks, 
credit will be ; to the Indian borrower. Now 
this is a very dangerous suggestion which is 
being made in order to escape and shirk the 
responsibility for additional resource mobili-
sation within the country. These credits are 
available at a very heavy rate of interest and if 
the. are secured in the country and spent in 
unproductive ven-tures ;<.nd in vultures where 
the level of efficiency is not very high, I am 
afraid that in three or four yeats our entire 
economv will fall in the grip of the foreign 
banks. I would, therefore, like to caution the 
Government against pursuing this suggestion 
which I do not think is in the national interest. 

In conclusion, I will refer to only one other 
aspect of our banking policy. Now, as far as 
this Bill is concerned, I do not think it is of 
very great significance. About Rs. 60 crores or 
so of budgetary deficit may be covered by this 
tax. As some Member pointed out, it is just 
like taking our something from one pocket 
and putting-it into another pocket. I do not 
think this is going to contribute very signifi-
cantly in the fight against inflation. But I do 
not see any objection also in this measure. To 
the extent that it makes money dearer, it will 
have a very marginal anti-inflationary effect. 
But ! would like to know from the Finance 
Minister why some of the measures which 
have been under the consideration of the 
Government in regard to improving and 
tightening fiscal and monetary policies, have 
not been fully implemented. For example, I 
understand  that a  suggestion was given  to  
the 
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Government that the credit that is genera-
ted under the bill re-discounting system 
should be reduced to zero by August this 
year. But my information is (hat this is 
being done in a manner that only the small-
scale industries and others are being 
subjected to inconvenience and the bigger 
houses, the monopoly houses, are getting 
all the advantage of it. I had pointed out 
earlier about the expansion of bank credit 
to the commercial sector during the last 
two years. The Government recently pur-
sued a policy of credit squeeze. Now. the 
whole thing is that the, Government is 
reducing investment and it is not reducing 
expenditure at all. My submission is that 
the Government, in the name of credit 
squeeze, is reducing investment in produc-
tive sectors and is not reducing expenditure 
to the extent that is necessan. In fact, the 
budget of the Finance Ministry itself 
increased from Rs. 5 crores to Rs. 18 
crores and now it has gone up to Rs. 24 
crores. I think something can be done in 
order to reduce unproductive expenditure. I 
hope on these points the Finance Minister 
will reply. 

MR.    DEPUTY   CHAIRMAN:     Or.    
K. Mathew Kurian, last speaker. 

DR. K. MATHEW KURIAN (Kerala): 
Mr. Deputy Chairman, Sir, the hon. 
Minister of State for Finance, Mr. Ganesh, 
while  moving  this  Bill   said: 

"The tax is expected to have both 
fiscal and monetary impact inasmuch as 
it will serve the purposes of raising the 
cost of borrowed funds and supplement-
ing   Government  revenue." 

The Government assumes that this Bill will 
have the double effect of raising revenues 
for the exchequer, on the one hand, and 
controlling inflationary tendencies, on the 
other. Sir, I would say that both these 
claims of the Minister are total myths 
which   I  would  like  to  explode. 

Sir, the scheduled banks naturally will 
have to make appropriate adjustments in 
the interest rates charged from the borro-
wers, and according to an estimate, there 
will be an average increase of at least 1 per 
cent, in the cost of borrowings from the 
scheduled banks; this is by the admission 
of the Government itself. But better cal-
culation   shows   that   the   multiplier   
effect 
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of these rate adjustments will be much larger 
than the 1 per cent, claimed by the 
Government spokesmen. The Government 
will, of course, according to their estimate, get 
Rs. (ill crores per annum from the new tax. 
But what is Rs. 60 crores compared to the 
multiple amounts, several times Rs. 00 crores, 
lost by the Government because of their 
inability to collect tax arrears and to control 
inflation, which naturally transfers value from 
the working people to the owners of property? 
And compared to the wasteful expenditure all 
over, Rs. 60 crores is a paltry sum. Let us 
assume that this will be forthcoming. But my 
main argument is that the increase in the cost 
of borrowing will not be anti-inflationary in 
the special circumstances in which our money 
market works. Elementary economics of 
public finance will tell us that in a developing 
country like India credit control is one of the 
weakest elements which has a very marginal 
significance to the total control of credit. In 
fact, there arc other aspects of monetary 
policy, other instruments of monetary policy, 
which can be effective but not credit control 
through bank rate, bank rate policy. Mv main 
point is that the bank rate policy, by increasing 
the cost of credit cannot control the volume or 
the supply of credit, because the elasti-(ity of 
this is very, very meagre. I would ask the 
Government whether through this measure and 
through the various other measures, they will 
undertake, as they did earlier, to maintain the 
deficit in the Budget of 1974-75 to the 
originally postulated figure of Rs. 120 crores. I 
would say that it cannot be because all their 
exercise shows that deficit will be at least of 
the order of Rs. 800 crores minimum, if not 
more. And therefore, by the various economic 
and fiscal policies of the Government, their 
expenditure, their inability to control wasteful 
expenditure and their inability to have 
productive investment expenditure, deficit 
financing is going to be higher. Therefore, this 
increase of Rs. 60 crores revenue will be more 
than offset by the increase in the deficit which 
will ultimately be realised at the end of the 
financial year. Even before the imposition of 
this tax, there was a hike in the bank rate. The 
minimum lending rate chargeable on banks' 
advances was increased from 11 per cent, to 
12 per cent, except in the case of specially 
exempted categories and the minimum lending 
rate advanced against commodities, specially 
the selective credit control,  was increased 
from 
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1." per cent, to 15 per cent. Further, the 
maximum rate chargeable by the Reserve 
Bank of India to the scheduled banks on 
their borrowings was increased from 15 pet 
cent, to 18 per cent. Having done all this, 
having increased the cost of credit, what is 
the reality? Credit squeeze, credit control 
does not take place if credit for even main-
ta ining inventories by big companies goes 
on cheerfully expanding. In fact it is only 
helping in pushing up the entire interest rate 
structure without controlling Lhe type of 
money increase which the Government 
would like to control. Has there been any 
significant impact of all these measures for 
credit squeeze through increased rate 
structure, through increase in the cost 
structure? I would say. 'No'. My main 
conclusion, therefore, is that without 
changes in the structure of ownership, pro-
duction and distribution, no credit policy can 
be effective in a developing country like 
India, particularly where the organised 
money market is a small proportion of the 
total money market. A big, sizeable chunk of 
economic and monetary activities in this 
country takes place outside the organised 
money market which through the bank rale 
policy cannot be controlled. Take, for ex-
ample, hoarding. Large commodities of 
common consumption are hoarded with or 
without bank credit. Moneylenders rule the 
roost. The triangular forces of the landlords, 
the wholesale traders and the money-lenders, 
they keep the people of the villages at 
ransom and it is these triangular forces 
which really control the unorganised mone-
tary market. And unless the Government 
touches the landlords, the whole-sale traders 
and the money-lenders in the villages, they 
cannot achieve their objective, and only a 
small proportion of the total money market 
can be touched bv this new tax policy. 
Profitability through hoarding, according to 
one estimate, increased at the rate of 14 per 
cent, per year. Every year as inflation 
increases, profitability through hoarding in-
creases at the rate of 14 per cent. As a result 
even the 1 per cent, increase in the cost of 
credit as reflected in this Bill will be a 
pittance, will be peanuts so far as landlords, 
money-lenders and hoarders are concerned. 
They would not mind paying one more per 
cent, because profitability on hoarding is 14 
per cent. Why should they mind paying a 
little more because they can fleece the 
common people? What will be the 

result? The only result will be that while the 
cost of credit in paper increases, the ordinary 
people will be further fleered by money-
lenders, unauthorised shroffs and sharks in the 
villages because of this paper measure that the 
Government has brought forward. 

Bank credit can control inventories, but only 
very marginally. According to one reasonable 
estimate, large number of com panics keep 
inventories to the extent of 46 per cent, (o (>0 
per cent. In tact no estimate of inventory on 
the average should be more than one-third of 
the total sales DI output. But in this country we 
have companies which keep inventories to the 
tunc of 45 to 60 per cenl. of the sales. That is 
ma;U possible because thL.y are able to get 
monev even outside the organised sector. 
Hoauling is a profitable venture and therefore 
this happens. This Bill does not cover lhe 
unorganised sector of the money market. It 
covers onij the organised money market. Then 
it covers even the 14 State Co-operative 
Banks. Clause 28 of the Bill enables the 
Government, in consultation with the Reserve 
Bank, to exempt certain banks. I would urge 
upon the Government to exempt these co-
operative banks from the purview of this Bill 
so that the co-operative structure which is in 
consonance with other schemes of 
strengthening co-operative credit is made an 
instrument to cut at the root of the triangular 
forces of landlords, moneylenders and 
hoarders (Time bell rings).   Sir.   I   am   
concluding. 

The rate of ratio of fixed deposit to the total 
deposit has been declining in the last few 
years. The credit policy, as I said, is a 
relatively inefficient instrument in a 
developing country like India. I have already 
argued the case of the State Cooperative 
Banks. 

I, therefore, come to the conclusion that this 
Bill, if at all it enables the Government (o get 
a little amount of money, in its totality is an 
attempt to befool the people. It is not part of a 
package of measures to control inflation. I 
contradict the Govern-m< 'it's claim that this 
is part of the package. If that were so, the 
Government should have taken the following 
measures. Sir, I will make the following 
constructive suggestions before conclusion. 

If Government are very serious, they should 
have controlled the black money. 
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If Government were serious about infla-
tion, they should have collected all the tax 
arrears amounting to more than Rs. 700 
crores. 

Government should have realised the out-
standing advances from large busine-s 
[louses which are defaulting payments. 
According to the'information avai lable  
with me, as on 29th June 1973, the 
outstanding advances from 393 big 
companies belonging to big business houses 
like Tatas, Birlas, Martin-Burn, Mafatlals 
and so on, to the 14 nationalised banks was 
of the order of Rs. 180.10 crores. If you 
really sludv the stiuc:-inre of loans given 
by the nationalised banks, it will be seen 
that big monopoly houses are controlling all 
these resources and with the help of these 
resources they are able to keep larger 
inventories of the order of 45 to 60 per cent, 
and hold the people at ransom. Through 
these nationalised banks Government 
should be in a position to control these 
companies. Massive credit from the 
nationalised banks is today going to 
mbhoporj houses. This policy should be 
changed. 

Fourthly, there should be a positive dis-
crimination in favour of small and medium 
borrowers as against big borrowers and 
monopoly houses. Therefore, I recommend 
differential rate structures for the small and 
medium producers and for the small and 
medium farmers. T recommend one parti-
cular structure In; these people and another 
for the big houses, big landlords and so on 
at a higher level so that the Government can 
mop up their resources. Therefore, Sir, this 
blanket po l i cv  will not help. We need a 
positive discrimination against the big men. 

Fifthly, Sir, tiie nationalisation of the 
commercial banks, of the 14 banks, alone is 
not enough. There is a bank, a South Indian 
Rank, which is now outside the purview of 
the nationalisation scheme and today, Sir, it 
is entering into some hanky-panky business 
and is earning huge profits and giving 
sticky loans which is against the rules of 
the Reserve Bank of India. Now, they will 
be forced to pay loans and advances which 
would be irrecoverable. Let the Govern 
merit take over all the foreign banks with-
out paying any compensation. Unless these 
measures are undertaken, I am afraid, the 
impact of this  Bill,  if it  is  passed into an 

Act, will be only v ery marginal and it will 
not be successful in achieving the two ob-
jectives which were referred to by the 
Minister. 

SHRI K. R. GANESH: Sir, as I indicated in 
ray brief remarks, this is a simple Bill. But the 
discussion on this has been escalated into a 
discussion on the policies of the nationalised 
banks and var ious  other matters connected 
with the working of the nationalised banks 
and also into a debate on the inadequacy of 
this particular measure, as i:::> been pointed 
out bv Dt. Mathew Kui i an .  

Sir, I will endeavour to give some specific 
replies to the specific questions raised since I 
will not be able, within the time available to 
me, lo go into the working of the nationalised 
banks. Sir, from time to time this House had 
the privilege of discussing the question of the 
working of the nationa-I b..uks in the form of 
questions, in the form of supplementaries and 
in the form of a debate on the Budget and the 
Finance Bills and  a ho in  some form or the 
other. 

Sir, suilics1 it in say that while in physical 
terms, the progress of the nationalised banks i 
annul be denied, there lias been a very wide 
spread dissatisfaction with their working and 
also their credit pattern. The Finance Minister 
has, from time to time, replied ID these things 
and he has explained in his own words the 
working of these banks in terms ol the 
increase in the bor-rowal accounts, in terms of 
the percentage w h i c h  from 1969 till today 
has gone up in relation to the priority sectors, 
in terms of the percentage which has gone 
down from 1969 till today in relation to the 
advances to the larger sectors, in terms of the 
opening of the branches of the nationalised 
banks, particularly in the rural areas and the 
unbanked areas, and so on and so forth. These 
facts are there and the honourable Members 
also know that these facts arc there. But the 
nationalised banks have to go through a very 
wide area as the need for credit is also very 
great in this country, particularly when it is a 
question of credit to the agricultural sector. 
Then, Sir. then; is also the question of making 
them productive and also of providing desir-
able productive advances for purposes of 
production. In view of these factors, there is 
room for criticism and also there is room for 
improvement and these things are con-
tinuously being looked into. 
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Sir, I would only like to mention that it is 

not correct to say that the Boaids of the 
Directors of the nationalised banks today are 
dominated by the advisers of the monopoly 
houses, as mentioned by Mr. Kalvan Roy. 
That is not the position. As far as the Boards 
of Directors are concerned, their names have 
been given and, apart from the representatives 
of the workers and the staff, there arc also 
independent economists and other persons. 
Therefore, that position is not there now in the 
sense that the Boards of Directors of these 
banks are dominated by the advisers of the 
monopoly house. The names of these persons 
have been given from time to time. 

Sir, he has, of course mentioned many 
specific cases of malpractices in banks. These 
have been mentioned earlier also, and this 
matter lias been before the Government. I 
shall bring some of the things and tin specific 
cases to the notice of the Department to look 
into them. . . 

SHRI KALYAN ROY: What about the 
letter of the Deputy Governor of Reserve 
Hank? The role of the Reserve Bank, after 
credit is squeeze. . . . 

SHRI K. R. GANESH: As 1 mentioned, we 
shall take up that particular letter of the 
Deputy Governor, Reserve flank. If there is to 
be a vital discussion, a meaningful discussion, 
on the whole credit policy, and also on the 
working of commercial banks, then it has to 
be a separate discussion. Within the 
framework of this Bill, I would not be able to 
discuss the question. 

The other point has been raised by Shri 
Rajnarain. Sir, as I indicated in my remarks, 
the banks would be expected to reimburse 
themselves to the extent necessary by making 
proper adjustment in the interest rates charged 
from borrowers, and also it is expected to 
result in increase by 1 per cent, in the case of 
borrowers from scheduled banks. That is the 
strategy. Of course, Dr. Kuiian may not agree 
with this stia tegy, because he has his own 
views. But this is the strategy in the thinking 
of the Government that apart from Rs. 60 
crores in full year, the resource mobilization 
effort is verv  necessary  to keep  the deficit at 
the 

level we have indicated. Apart from that, the 
borrowings will also become costlier in terms 
of inventories, in terms of borrowings and 
various other things, and it will be possible 
and necessary for the borrowers also to sec 
that they borrow only for viable purposes. . . 

DR. K.. MATHEW KURIAN: The Gov-
ernment has from time to time been saying 
that tin- only wav to control inflation is in-
crease in production. You are increasing tin  
cost of credit in general, without being 

l i live. You are not differentiating. You are 
Increasing the cost of credit for general 
production purposes. You are without anv 
d'ffcrential   policy. 

 

SURI is.. R. GANESH: These are various 
stages. At the moment, we have come forward 
with this Bill with a double ob jective of 
resource mobilization as well as making credit 
costlier. With this view, litis Bill is there. 

Hon. Members have referred to the State 
cooperative banks. This question was raised in 
tin Other House also and the Finance 
Mini s te r  replied thus: 

"Who does not say that they will not pay? 
They will have to pay. We want them to 
pay. I am making this plea to the supporters 
of the cooperative movement : Please go and 
tell the cooperative movement on your 
behalf ami on m\ behalf that they must also 
try and have a differential rate of interest, i 
hey should have one rate lor the small 
farmer and another for the non-small fanner. 
What-e»ei the.) will be required to pay addi-
t ionally  !>\ nay ol tax can certainly be 
recouped by this way. When the entire 
interest structure is being changed and we 
are certainly making money a little   costlier,   
money   that   is   given   bv 
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way of credit, the cooperative banks can-
not claim any sort of exemption in this 
matter." 

Credit to agricultural sector is not only given 
by the co-operative sector but it is largely 
today given by the nationalized banks. In 
terms of percentage of the total borrowings, 
it will not be much. Of course, it is a large 
area to be covered. I agree that it is a very 
big, formidable task. Hut the fait remains 
that, by and huge, nationalized banks are 
going into the agricultural sector and the 
percentage which was there in 1969 has 
increased today. By this I do not mean that 
we have in am way touched the fringe of the 
problem, 

It is a vast problem to which nationalised 
banks will have to apply themselves more 
and more so that more and more credit goes 
to the priority sector, particularly in the 
agricultural sector also, particularly to the 
small farmer and to those who do not have 
the necessary credit requisites which the 
banks want. That is why an attempt was 
made through this policy. It is a matter 
w h i c h  is continuously under review and 
discussion. The Finance Minister has 
discussed i: a number of times with the 
directors of the banks, with the Consultative 
Committee and various other agencies, 
because the whole policy of nationalisation, 
I agree with the honourable Member. hinges 
on how far and how quickly and how 
effectively they are in a position to go to the 
agricultural sector, and particularly to the 
smaller part in the agricultural sector, the 
small peasant and the small farmer. . . 

SHRI RANBIR SINGH (Haryana): The 
nationalised banks do not advance any loans 
to the small farmers who do not have more 
than eight acres. 

SHRI K. R. GANESH: I agree with you. 
But that does not change the basis of this 
Bill. This Bill is meant for something else. 
So that docs not change the structure of this 
Bill. The other point is raised by the 
honourable D.M.K. Member and he made a 
very useful suggestion as to how to control 
the money that goes on in unorganised and 
speculative circles. Then about 
moneylenders, about hundies, about black 
money, etc. he made a suggestion that the 
Income-Tax Department and other Govern- 

ment agencies should do certain things. Sir, 
these are very useful suggestions which will be 
looked into and used by us. Then, Shri Mishra 
has mentioned about a circular of the Reserve 
Bank issued in relation to their interpretation 
of the impounding Ordinance that is there. I 
may not be able to say off hand, but some of 
them look quite in the manner that certainly 
they require a second look. I assure him to put 
this before the Reserve Bank. The only other 
submission I want to make is to Dr. Mathew 
Kuriuu. I have mentioned a number of times, 
he is a competent economist, I urn at a 
disadvantage in arguing with him on that point 
in which be is very strong, but 1 would still 
submit that credit control is not the only 
strategy. The total integrated strategy that the 
Government of India has been following will, 
we hope, succeed. It may be. it has not yet 
succeeded. Apart from credit control, the 
question of savings is tlnre; apart from the 
question of savings the question of flesh 
resource mobilisation is I here. It has been 
done by Finance Bill No. 2. Apart from that 
we have to attack the black money. We may 
not with your suggestion for demonetisation. 
But various other steps have been taken and 
continue to be taken and will be stepped up. I 
can assure the honourable Member that our 
efforts will be stepped up continuously to 
attack the black money. I agree that this Bill 
affects the organised money sector, it does not 
affect the unorganised money sector. It is in 
the unorganised money sector, ai the 
commodity level, that hoarding, profited ing, 
etc. takes place. And it is necessary to attack 
this money in the unorganised sector which 
goes into larger scale hoarding and 
profiteering. The attack has got to be multi-
pronged, from various agencies of the 
Government, the Income-lax Department, the 
Enforcement Department, the Sales Tax 
Department, and so on. Considerably heavy 
attacks have to be made. There is no doubt 
about it. Then he talked about tax arrears. 
Time and again we hnvc g iven the figures of 
tax arrears. Gross arrears were about Rs. 700 
crores and net arrears about Rs. 400 odd crores 
of which Rs. 190 crores, or about that figure, 
are advance tax which has not yet fallen due. 
This we have already discussed. He also 
mentioned that advances given by banks 
should be realised. There is no difficulty about 
it. But it should be realised that massive 
advances should be pumped into the priority  
sector.     But  about  thai   also  there 
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is no difficulty and there is no dispute about it. 
Whether it is being fully implemented or not, 
it has got to be seen. And then as far as rates 
on advances to larger houses arc concerned, 
about this also (here is no d ispute  in 
principle. I would only submit that i£ Dr. 
Mathevv Kurian comes down to concrete 
things, apart from generalizations and political 
formulations, he would come i I he conclusion 
that broadly there is not much difference 
between him and the steps l uit the 
Government of India has been taking. Only he 
can say that they are not being fully 
implemented. With these words I commend 
the Bill. 

MR. DEPUTY CHAIRMAN: The question 
is: — 

"That the Bill to impose a special tax nn 
interest in certain cases, as passed by the 
Lok Sabha, be taken into consideration." 
The motion was adopted. 

MR. DEPUTY CHAIRMAN: We shall 
now take up clause by clause consideration of 
the Bill. 

Clauses 2 and  3  were added  to  the Bill. 
Clause 4  (Charge Of Tax) 

SHRI NATHI SINGH (Rajasthan): Sir, I 
move: 

1 "That die Rajya Sabha recommends to 
the Lok Sabha that the following 
amendment be made in the Interest-Tax 
Bill, 1974, as passed by the Lok Sabha, 
namely: 

"That   at   page   3,   after   line   13,   
the following  proviso   be  inserted,  
namely: 

"Provided   that   co-operative   banks 
shall   be   exempted   from   such   lax.' " 

The question was proposed. 
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MR. DEPUTY CHAIRMAN: No question 
of one minute and one minute and going on 
extending like that. 

 
SHRI K. R. GANESH: Sir, in my reply all 

these points have been covered. As far as,the 
question of having a meeting is concerned,   
we   can   discuss   these   matters. 

MR. DEPUTY CHAIRMAN: Are you 
pressing the amendment? 

SHRI NATHI SINGH: Sir, I would like to   
withdraw   my   amendment. 

The amendment (No. 1) was, by leave, 
withdrawn. 

MR. DEPUTY CHAIRMAN:     The qucs 
lion is: 

"That clause 4 stand part of the Bill." The  
motion  was adopted. 

Clause -1  was added to the Bill. 

Clause  5:   (Scope of chargeable  interest) 

SHRI   NATHI   SINGH:    Sir,   I   move: 
2. "That the Rajya Sabha recommends to 

the Lok Sabha that the following 
amendment be made in the Interest-t:ix Bill; 
1974, as passed by the Lok Sabha, namely: 

"That at page 3, line 18, after the words 
'scheduled banks' the words 'and co-
operative  banks'   be  inserted." 

The  question  was proposed. 
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.SHRI   K.   R.   GANESH:     Sir,   the   
main point is th,ii  the cost of borrowing will 
In increased.     That    is   the   strategy.     
Other things we can discuss with  the lion.   
Mem ber. 

MR.   DKPUTY   CHAIRMAN:      Are   
yon 

pressing tin amendment. 

SHRI NATHI SINGH: No, Sir. 1 would  
like 10 withdraw the amendment. 

The amendment  (So. 2) was, by leave, 
withdrawn. 

MR. DEPUTY CHAIRMAN: The ques-
tion is: 

"That  clause 5 stand part of ihc Bill " 

The million was adopted. Clause 5 was 

added to tin-' Bill. 
Claust s   tr   In   tin   aien    added   to   
the 

Uill. 
Clause   I,   the      Enacting   Formula   

anil the Title were added to the /ii'/. 

SHRI K.  R. GANESH:    Sir,  I  move: 

"That  the  Bill  be returned. 

The  question  nuts  [nil  anil  thf  motion 
\ adopted. 

MR. DEPUTY CHAIRMAN: The House 
s tands adjourned till 2-50 P.M. 

The   House   then   adjourned   
for lunch at thirty-five minutes past 
one 
of the clock. 

The   House   reassembled   after   lunch     
at thirtv-two   minutes  past  two of  the  
clock, [Mr.  Deputv   Chairman   in   the  

Chair.]  

THE   DELHI   SIKH   GURDWARAS   
(AMENDMENT) BILL, 1974. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI F.  
H.   MOHSIN):  Sir. I  beg  to move: 

"That the Bill to amend the Delhi Sikh 
Gurdwaras Act, 1971, as passed bv the I 
.ok Sabha, be taken into consideration." 
5—12 RSS/ND/74 

Sir, the purpose of this Bill is to gel ovei 
some practical difficulties which have been 
experienced for implementing the provisions 
of that Act, particular!) the holding of 
elections to the Delhi Sikh Gurdwara 
Management Committee. This Bill has been 
drafted after consulting the Delhi Sikh 
Gurdwaras Board, w h i c h  has been 
constituted under the Delhi Sikh Gurdwara 
Management Act, 1971, for the proper 
management and control ol the Gurdwaras 
and the i r  property in the Capital. I shall now 
explain the provisions of this short Bill. 

Clause (a) of sub-section (2) of section 40 
of the Act empowers the Delhi Sikh 
Gurdwaras Management Commit lee to make 
regulations for the manner and (he c rilci ion 
for deciding whether a candidate for election 
or co-option to the- Committee is able 10 read 
and write Gurnnikhi. It is proposed to confer 
the power 10 make rules in that behalf on the 
Central Government because the ini t ial  
constitution of the Committee is possible only 
after the general election. Clause 2(b) and 
clause 0 of the Bill are intended to achieve 
that objective. It is also proposed to amend 
clause (m) of section 10(1) of the Act so as to 
provide that a person should be able in lead 
and write Gurmukhi, instead of read or mile 
Gurmukhi, to qualify for election or co-option 
as a member of the Committee. This 
amendment is in line wilh the corresponding 
provision of the Punjab   Sikh   Gurdwaras   
Act,   1925. 

With a view to resolving any difficulty 
which may arise out of the- Committees' 
inability to elect all the office-bet! era at the 
first meeting, it is proposed to provide for 
summoning of another meeting ol the 
Committee. Tin's is being done bv i n s e r t ing 
a new Section 16A vide clause 4 of the Bill. 

Section 31 of ihe Act provides for the 
settlement of disputes regarding elections, 
corrupt practices and electoral offences in 
respect of election or co-option of the 
members of the Committee, and the Dis-trict 
Judge in Delhi is empowered to deal with all 
questions relating to such disputes. Section S2 
of ihe Acl specifies certain additional mailers 
and d i spu te s  w h i c h  fall within the 
jurisdiction of the District Judge in Delhi. 
U n d e r  clauses (a) and (b) of section   32.   
the  question   whether  or  not   a 


